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In The- Central Administrative ·Tribunal 
~ ' 

Jaipur Bench, Jaipur 
Ab.JTAiMP No.· ...... :, .... ~ .............. ~: .... . 

............. ,_ .......... Sard.ar.,.Kh~. ........ ._. Vers~i:; .. _,Rha.gwan: .. SingtJ. ................................. : . : ... . 

Date of Order 

15.4.2002 

i~e(. ~r-

f-c ( d-~ (--0 ~'\-,,P,-,,__ 
• '1\ 11___, ( VJ)\ ~c ' ($ i_, 

''7~~ 

Orders 

CP 26/2002 

Mr. C.B. Sharma, counsel for the applicant. 

Mr. C.B. Sharma in this CP states that 

'the order dated 24.10.2001 in OA No. 262/2001 

has been complied with, but the amount of Rs. 

1000/- as cost has not been paid to the 

applicant. 

2. .After having heard Mr. C .13. Sharma, we 

find that there does not appear to be wilful 

or deliberate disobedience on the part o.f the, 

respondents as ·. they have· substantially 
I 

complied with the order. 

3. .We, therefore, dismiss this CP with the 

observation that instead of· Rs. 1000/-, the 

cost awarded to the applicant, he will get' -Rs. 

1500/- as cost. This.· amount shal-1 · be 

the applicant positively by 15.5.2002 

which applicant again be entitled to 

fresh CP. 

.~· 
(A-.P. NAGRA~ 
MEMBER (A) 
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